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2008-06, Rs. 70 crore was allocated for impiementation of the Scheme.
During the current year, Rs. 31.50 crore has been allocated. As per latest
information available, 68855 separated employees were retrained during
the period 2003-04 to 2005-06.

BRPSE Report on sick Undertakings
136. SHRICHITTABRATA MAJUMDAR:
SHRIC. RAMACHANDRAIAH:
SHRI TAPAN KUMAR SEN:

Will the Minister of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
be pleased to state;

(a) whether Government propose to revive loss making Public Sector
Undertakings (PSUs);

(b) if so, the details thereof,

(c) whether the Board for Reconstruction of Public Sector Enterprises
(BRPSE) has completed examination of zine of the sick Public Sector
Undertakings; and

{d) if so, the details thereof alongwith the names of those undertakings,; and

(e) the details of recommendation made by BRPSE and the decision
taken by Government thereon?

THE MINISTER OF HEAVY INDUST RIESAND PUBLIC ENTERPRISES
(SHRI SONTOSH MOHAN DEV): (a) ar d (b) National Common Programme
of the Government stipulates that the Government is committed for a strong
and effective public sector whose social objectives are met by its
commercial functioning. While every efforts will be made to modernize
and restructure sick public sector companies and revive sick industry,
chronically loss making companies will either be sold off, or closed, after
all workers have got their legitimate dues and compensation.

(c) to (e) The Board for Reconstruction of Public Sector Enterprises
(BRPSE) has, till 30th June 2008, given its recommendation in respect of
32 cases of PSEs (See below) envisaging fund/non-fund based assistance
of Rs. 11060 crores from Government of India as per enclosed Statement.
The Board's recommendations fall under three broad heads viz (i} Revival
as PSE - 24 cases (ii) Revival through joint venture/disinvestment-7 cases
and (iii) Closure-1 case. The recommendations of the Board are advisory
in nature. The Administrative ministries/departments process the
recommendations of BRPSE for obtaining appoval of the competent authority.
Till 30th June 2008, approval of the competent authority has been obtained
in respect of 17 PSEs.
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